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matter personally. Assam produces the
largest export earning commodities and it is
expected that Assam gets its due share.
Somehow the Assamese people have a feel-
ing that the Central leaders do not pay
attention to this border State : they feel neg-
lected. I request the hon. Deputy Prime
Minister to remedy this psychology. It
may be wrong but this psychology is deve-
loping, which is not good for our country.
Something should be done so that people
may feel that they have no reasonable
ground to complain against the Centre.

At present some railway divisions has
been created in NEF Railways and only
one division has been created in Assam —
Lumding. There could be another division
in Tinsukia and one more division in
Rangapara or Rangiya. People feel that
all the divisions should not be outside
Assam and that at least there divisions
should be inside Assam.

We are in difficult times and the
Finance Minister has made some financial
proposals. 1 appreclate the relief given by
him to tea, jute and cotton textiles. There
is one particular difficulty with regard to
tea coming to West Bengal from Assam :
it is subject to entry tax. The Finance
Minister of Assam had takea up this
matter with the West Bengal Government.
It Is to be seen whether it is possible that
the Centre imposes some tax and divides
the proceeds between Assam and West
Bengal so that the same commodity is not
subjected to two taxes and the tea industry
as a whole is not made to suffer. 1 hope
the Government will consider this matter
also.

As regards the excise duty on fertiliser
and power pumps, I do not think it is the
time to levy such duties. Our cultivators
have just begun to utilise fertilisers and it
will not be correct to impose any burden
on them at this stage ; this will act as a
disincentive and hence I request the
Government to reconsider this matter.
There should not be any tax on fertiliser
and power pumps, or on kerosene because
that also hits the lower middle class. They
are already very much hit, because the
cost of living is high. It will not be pro-
per to have the additional burden on the
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lower middle-class. Of course the Finance
Minister has the unenviable task of mobi-
lising resources by imposing taxes and we
have to given him support. Otherwise,
how can hc run the Government ? But
some proposals are not acceptible to us
and 1 hope he will reconsider them.

15.00 hrs.

Sir, I think one of the very important
questions is how to encourage the people
to save, because the flow of funds into
investment, is a prerequiste for economic
growth. That is the first condition of all
economic growth. Funds must be made
available by tax collection. But by taxa-
tion alone, we cannot have enough funds.
If industrialists, as they want, are allowed
tax concession so that they can save and
invest that also cannot serve the purpose.
We cannot also mobilise enough resources
by total taxation. But we can educate the
people to save voluntarily. We can create
a proper cllmate for saving. That, we
have not done. And that is why it has
not been possible to mobilise enough re-
sources for industrialisation.

There is enough capital in the country;
amongst the agriculturists also, there is
some mony, but that has not been mobilis-
ed. We have not tried to get their co-
operation in mobilising this money for
productive investment. So, I would like to
say that some machinery should be set up
and some education is imparted so that
in patriotic way the people can come for-
ward to save their money and utilise that
money for productive purposes and thus
create more resources and income for the
people.

I thank you for the opportunity you
have given me to speak on the budget.

15.09 hrs.

INDIAN PENAL CODE (AMENDMENT)
BILL*

(Substitution of section 309)

SHRI VIRBHADRA SINGH (Mahasu):
{ beg to move for leave to introduce a Bill
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further to amend the Indian Penal Code,
1860.

MR. DEPUTY-SPEAKER :
tion is :

‘‘That leave be gracted to introduce
a Bill further to amend the Indian
Penal Code, 1860."
The motion was adopted.

The ques-

SHRI VIRBHADRA SINGH : I intro-
duce the Bill.
15024 brs.

CONSTITUTION (AMENDMENT)

BILL— Conud.
( Amendment af articles 80 and 171)
By Shri C. C. Desai

Being a Constitution (Amendment) Bill,
we will have to clear the lobbies and have
a division.

SOME HON. MEMBERS : What is
it, Sir ?
MR. DEPUTY-SPEAKER : This be-

ing a Constitution (Amendment) Bills voting
has to be by division. The lobbies have
been cleared.

The question is :

“‘That the Bill further to amend the
Constitution of India be tuken into
consi deration.”

MR. DEPUTY-SPEFAKER : Shri C. C.
Desafi—absent. The Lok Sabha divided
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